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SHRT T A. FAI: I do not think
there is any discrimination between 
the pay scales of either this o r that 
force nor is it because of the shortage 
of policeman that these things hap 
pen The House will agree with me 
that Rs. 3 crores is not a small amount 
which we are spending in order to 
get those services. But, Invariably, i 
think—that is the complaint, I do not 
know—all people who are not wanted 
in any other Department arc sent to 
the Government Railway Police.
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SHRI T. A. PAI: 1 am not able to 
give an answer straightway to this 
question about the number of murders 
tha t have taken place. I have also 
been seriously thinking whether the 
Railways should not accept the res
ponsibility also to meet such cases 
Particularly, in this case, the mao 
who was killed was a man who tried 
to pull the chain. He was not the one 
who was attacked. But he wanted 
to give protection to other passengers 
by trying to pull the chain and stop 
the train. That was his crime and, 
therefore, he was shot- I feel, we are 
perfectly justified in compensating 
him. I shall, certainly1, look into what 
best can be done.

SHRI JYOTIRMOY BOSU: In how 
many cases stolon railway goods, that 
is, the profit of robbery has been re
covered from th® R.P.F. personnel as 
well as the State police personnel*

SHRI T. A. PAI I request for a 
separate Question

MR. SPEAKER. Does he sometimes 
put knowingly tliei questions that are 
not relevant and still they have to be 
answered, or he does it just innocent
ly? Next Question

Shii Bhola Manjhi—absent; Shri 
Giridhar Gomango—absent; Shri Bish- 
wanath Jhunjhunw aU - absent; Shri 
K. Suryanaiayana—absent; Shri D. P. 
Jadeja—absent, Shn Nanjjbhai Ravji- 
bhai Verkarm - absent So many 
Members are abscnt) in whose names 
the Questions ate theie Do they 
know that their Questions come every 
(Jay or do they come from office*1’ 1 
must say, they arc every day on the 
List If they had known that they 
had sent the questions, they should 
have been present here. It ii> not a 
question oi one day or two (lays. The 
office keeps working, hut the Member 
is unaware

Review of the Working of Ministry ef 
Petroleum and Chemicals

206. SHRI P. VENKATASUBBAIAH • 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

Ca) whether a review has been made 
of the working of the Ministry of Pet
roleum and Chemicals;

(b) if so, the purpose thereof, and

(c) the decisions arrived at and tbe 
steps taken or proposed to be taken 
to implement the same?

THE MINISTER OF LAW AND 
JUSTICE AND PETROLEUM AND 
CHEMICALS (SHRI H- R. GOKH- 
ALE): (a) to (c). A review of cer
tain areas of operation of the Ministry 
of Petroleum and Chemicals was made 
recently. The object was to ensure 
speedy execution of development pro
grammes and removal of difficulties 
therein. The major decisions taken
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as a result ot this review are as fol
lows:—

(i) With a view to improving the 
economics of production of fertilizers 
from fuel oil and Heavy Stock, the 
excise duty leviable on such stock has 
been waived when it is used for pro
duction of fertilizers.

(ii> It has been decided that the 
programme for oil exploration should 
be speeded up.
C

(ui) Strengthening of the Ministry 
so as to improve the technical and 
policy levels has been sanctioned to 
enable i t  to attend to its vastly ex
panded functions.

SHRI P. VENKATASUBBAIAH: May 
1 know whether any concrete steps 
are being taken to expedite th© exe
cution of the many iertiliscr projects 
that are slowed down and which is 
resulting in dearth of fertilisers in 
the country? Many projects are on 
hand; what efforts are the Ministry 
taking to see that they are executed 
in time?

SHIU H. K. GOKHALE: The delay 
in the executive of the projects which 
are on hand is not attributable to one 
single reason in each case. But the 
reasons which obtain in each case 
have been identified and attempts are 
made to remove these bottlenecks and 
see that the inordinate delay, in some 
cases, does not take place and the 
projects do go into commission as 
early as possible.

SHRI P. VENKATASUBBAIAH. 
With regard to oil exploration pro
gramme that is m collaboration with 
other foreign agencies, about off-shore 
drilling, etc., the impression is gain
ing ground tha t the ONGC and other 
agencies that are engaged in these 
operations are not able to give that 
satisfactory results which are expect
ed ol them because there has not been 
the proper strengthening of the orga
nisations. In that case, what specific 
efforts are being made to see that

these organisations are strengthened 
and proper operations are executed 
in lime9

SHRI H. R. GOKHALE Although 
the hon. Member referred to oiT-shore 
exploration. I believe, the question 
was wider in the sense that the ONGC 
oiganisation ha*, not been function
ing, according to the hon. Member, as 
effectively as necessary to meet the 
requirements of greater efforts of ex
ploration in ofl-shore and on-shore.

So tar as oil-exploration ib concern
ed. the hon. Member knows that the 
tune is now very ripe and the explora
tion dctm tigs in the Bombay high area 
will start very soon In fact, it was 
expected that the self-propelled plat
form which has been ordered from 
Japan would have been delivered to 
us by this time, but it has taken a 
little more time and it is expected 
that before the middle of Etejember 
this platform will be delivered by 
Japan and the work on off-shore ex
ploration in the Bombay high area will 
begin.

So far as on-shore part is concern
ed. the hon. Member is also aware— 
because I have taken the House into 
confidence on earlier occasions also— 
that a concrete plan for intensive on
shore exploration was worked out by 
a joint team of ONGC and Soviet ex
perts; they have projected this for a 
period of five years which might ulti
mately, result, if fortunately we are 
successful, in discovering reserves to 
the tune ot 63 or 64 million tonnes of 
oil. But the first five-year part of this 
programme envisages that there will 
be an addition of 4 million tonnes. 
Let us hope for the best

With regard to tl>  overall question 
of reorganisation ot the ONGC, I will 
assure the House that this bas been 
receiving not only my top-most atten
tion but also the entire Government’s 
attention—the entire Government is 
concerned with this. We are now 
very seriously and very carefully con



Ora. Answers NOVEMBER 28, 1972 Oral Answers 16

sidering the recommendation1-' ot the 
Malav»jd Committee with regard to 
this, and I hope that we will be <id1c 
to come and say before the House that 
some concrete steps in the positive 
direction ha\e  been taken

SHRI INDRAJIT GUPIA I would 
like to know whetndr this review c 
the walking ol tht Ministry has m 
eluded any review of what should be 
or whether the piesent relationship 
between tht Ministry and the vanous 
corporations wmch ire  connected with 
fertilisers petroleum and so on needs 
any uid ot revision or improvement 
Speciilcally I would like to know Irom 
him lor ■‘xainplt in. the case ot the 
high officers ol the Corporation that 
is to say the Indian Oil Corporation 
who have been ver\ pungent lv criti
cised bj an august body like the Com
mittee on Public Undertakings of 
Pari ament and wh ar-* fa ing charges 
belori a Commission ol Inquirv in 
such a case what is ^upp >sed to be 
th t attitude o ' the Mimstr\ tow lrds 
thosi officers? Is it the job oi i^e 
Ministry to protect those officers *• s 
it tlie lob of the Mmistiy to trv u 
sec that the recommendations of tl «* 
Public Undertakings Committee in that 
respect aie carried out**

SHRI H R GOKHALE I have ro  
hesitation in answ ring the last part 
ol the question first The Mimstrv 
cannot g it away with the answer that 
we have no responsibility in this mat
ter and, it is certainly the job ot the 
Ministry not to protect those who have 
been found to be guilty and certainly 
to see that the functioning of these 
parts of the public sector undei takings 
is improved There can be no ^iffc- 
rsnce ol opinion on this

With regard to the first part of Iht 
question w h rh  I regard is certainlv 
very important whether the Ministr 
ha*t been having d review and whe
ther it includes a review of the rela 
tiobship between t ie  Mmistr> a*ic 
the various public sector organisations 
like the Fertiliser Corporation and

Indian Oil Corporation and So on, jes> 
it does so include and at least with 
regard to the fertiliser part of it I am 
m u position to tell the House that a 
high-level committee was appomted 
which again has appointed an action 
taken committee wmch committee m 
eludes representatives of the Planning 
t ommission and also and that com 
rmttee has recently submitted i  report 
to the Prime Minister and has also 
given it to me and we are at it and are 
trvmg to examine the whole basis not 
only ol th t relationship ot the M ins 
tiv  and this Coiporahon but also ine 
question whether it ri quires nny 
tiucturmg §r reorganisation ant th*- 
snmc in broad terms applies to the 
oth r public sector organisations under 
the Ministry

SHRI INDRAJIT GUPTA Mv qi es 
f on was suppose the Public Undei 
likings Committee has recommence 1 
that departmental action should e 
taken against certain officers what 
the Mimstrv s> r sponsibil ty m th i1 
c ise7 Should t not initiate an>
m partmentnl action a§,imst tncm’>

SHRI II R GOKHALE In the verv 
1 egmning I have an«»weied this ques 
tion because the suggestion was that 
lĥ » Mimstrv s job is not to project 
md there 1 entirely agree that it is 
not the )ob oi the Ministry to protect 
guilty officers (Interruptions) It 
any specific instance is pointed out 1 
will look into it and let you know 
what attitude thg Ministry has ta k n  
But there is no attitude

SHRI INDRAJIT GUPTA It ^  
well known t > you that there it  the 
pipeline inquiry case going on an l 
there is the recommendation of 4he 
PUO that departmental action must fce 
taken against them Why is it not 
taken’

SHRI H R GOKHALE It did not 
occur to me that the hon Member had 
the pipeline inquiry in his mind So 
far as the pipeline inquiry is concern
ed, it i& a m atter tub ju&lce and the
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inquiry is still proceeding. But, I air. 
sure the PUC report which was really 
the main basis for the setting up of 
this inquiry would be considered as 
very relevant in this inquiry by the 
Judge concerned who holds this in
quiry. There is no intention on our 
part to see that any recommendation 
of the PUC is ignored and is not im
plemented. But we are awaiting the 
report of this Commission.

DR. HENRY AUSTIN: May 1 know 
from the hon. Minister whether the 
Ministry has taken steps' in the direc
tion of starting off-shore drilling in 
places other than Bombay? Th% hon. 
Minister knows that several other 
places have been iedentified and 1 
myself have written to him regarding 
prospects and sent him study reports 
of prospects ol’ off-shore drilling in 
Cochin area and that it gives besides 
ample scope for further expansion of 
the fertiliser complex in Cochin as 
well. 1 would like to  know whether 
any steps, have been taken in that 
direction for off-shore drilling else
where than Bombay.

SHRI H. R. GOKHALE: I would 
like to clarify that we must, in all 
these matters of exploration, whether 
off-shore or on-shore, distinguish bet
ween drilling and preliminary surveys 
like seismic surveys which precede 
drilling. Now, so far as off-shore area 
is concerned in the Bombay High pre- 
limiary surveys have been done and 
the results of these surveys do show 
a good hope of finding oil as a result 
o f drilling and. as I said, the opera
tions are likely to commence \ery  
soon. With regard to other areas, 
these surveys have not yet reached a 
concrete stage where- it is possible to 
say that drilling should start. But, 
these surveys are certainly in opera
tion and are in progress in other areas 
also.

SHRI G YISWANATHAN: I would 
lihae to know from the Minister why 
action has not been taken against the 
Particdtar officials against whom the

Chairman of the Pipelines Inquiry 
Commission, Mr. Justice Takru, has 
passed severe strictures. I won lei like 
to quote only one sentence:

"The patience of the Commission 
has been exhausted as the IOC has 
taken about 18 month^ to produce 
some cif the relevant files whereas 
the IOC should have placed all the 
relevant files at the disposal of the 
Commission voluntarily immediate
ly after the Commission was consti
tuted and in any case within 4 or 5 
months and the production of the 
files in instalments has obstructed 
the progress of the inquiry.-'

Wo pointed out this thing in this 
very House on the 4th and 5th May. 
Instead of taking action against 
culprit officials, how is it that Govern
ment has promoted one of these offi
cers? I refer to the project officer of 
the pipeline project. How can this be 
done and what is their explanation? 
May I know when this Ministry is 
going to stop connivance with thest 
culprits and assure us that they will 
take action against the guilty officials?

SHRI H. R. GOKHALE: The ques
tion about strictures has been raison 
in this very House on more than one 
occasion. I had myself said in the 
House that the files had to be produced 
both by the IOC as well as by the 
Ministry. I do not remember the 
exact number, but I think the files 
came to about 4.000 or so. to be pro
duced by the IOC as well as by the 
Ministry. There were about 350 files 
required from the Ministry which 
were produced by the Ministry. If 
the Commission feels some other ?iles 
necessary to be produced, we will have 
no hesitation to produce them. There 
will be no hesitation on the part of 
the IOC or the Ministry to produce 
them. Action has been taken now to 
provide the assistance of investigators 
so that they can look at the files, 
identify areas in which investigation 
is to  be made and correlate the flies 
to the point at issue before the Com
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mission Thev ha\,? been made avail
able to the Commission. They have 
begun investigation, but f the Com
mission wants any files, I have hesi
tation that they will be produced.

SHRI G VISWANATHAN The offi
cial has been promoted; you are en
couraging them

SHRI R S PANDEY. Tho ( heimcal 
and Petroleum Ministry is voiy im
portant, f.o also the Minister I arn 
very happy to know that th * Min -lex 
is rev rung tho tu”ctionmg oi the 
MiWwti' Lons, ago a derision nas 
taker* f > put up this lertilisor plant at 
K orb! which is a coal-based pioiert 
becai.sc interior quality ol coal could 
be fn’jfid theio The G^mian leam 
came and they surveyed the aica ^nd 
suomitted then leport Ma\ I know 
whether this scheme still stands or has 
t ^ n  given up’

SHRI H. R. GOKHALE We ha*e 
not given it up.

Pensionary benefits to Retired Railway 
Employees

*207 SHRI M. KATHAMUTHU: 
Will the Minister of RAILWAYS be 
pleased to state-

da) whether there has been a de
mand from ex Railway employees who 
have retired during the current year 
(1972) that they be allowed to opt for 
the pensionary benefits as in the case 
of employees who had retired earlier, 
and

tl>) if so what decision has been 
taken thereon0

IMF MINISTER OP RAILWAYS 
(SHRI T A. PAI). (a) and <b) ^es 
S»r A representation was received 
that railway employees who retired 
before 15-7-1972 should also be given 
nn option for the Pension Scheme in 
ihe light of a fresh option given in 
response, to requests from Organised 
Labour, to railway employees m ser

vice on 15-7-1972 to opt for the pen
sion scheme. It was decided that it 
would not be possible to> allow a fresh 
option to employees who retired before 
15-7-1972.

SHRI M KATHAMUTHU: After
liberation of the sheme the employees 
have come forward to opt for the 
pension scheme I know personally 
ol those employees who opted for pen 
sion but retired before 15-7-1972 pond
ing decision . on their request. 1 
woald like to know from the Govern
ment whethei Government will consi
der Ih? case Javourably of those who 
retired prior to 15-7-1972 at least.

SHRI T A PAI The scheme was 
introduced for the first time in 1957 
and thereat ter the employees were 
given option to change over six tim^s. 
In 1971 we had the conference with 
the AIRF and it was agreed that the 
possibility of another general option
for pension could be examined and this 
matter was then processed in consul
tation with the Ministry of Finance 
and with their concurrence the order 
was issued on 15-7-1972 to cover those 
who were in service on that date and 
secondly, those who quit service
thereafter to elect the pension scheme. 
The option was to be exercised by
21-10-1972. I t  may be stated that
orders were also issued to the effect 
that the widows and family members 
of the railway servants who were in 
railway service on 15-7-1972 and 'who 
died without exercising tine option 
within the time allotted, th a t is, 21-10- 
1972 may also be permitted to elect to 
be governed by th© pension scheme 
including family pension scheme, 1964, 
subject to certain conditions being 
fulfilled. Besides the above, in implt 
mentation of a decision taken at a 
meeting of the National Council under 
the joint consultative machinery for 
government servants hefld in July, 
1972, orders have also been issued 
extending a similar option to  widows 
and family members of railway ser
vants___ 1




